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ITEM NO.17 Court 7 (video Conferencing) SECTION XIV

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 23424/2020

(Arising out of impugned final judgment and order dated 20-10-2020
in WPC No. 3037/2020 passed by the High Court Of Delhi At New
Delhi)

SURINDER KUMAR MATHUR & ORS. Petitioner(s)
VERSUS
STATE OF NCT OF DELHI & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No.110766/2020-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.110765/2020-PERMISSION TO
FILE PETITION (SLP/TP/WP/..) )

WITH

Diary No(s). 23125/2020 (XIV)

(FOR ADMISSION and I.R. and IA No0.112726/2020-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No0.112725/2020-PERMISSION TO
FILE PETITION (SLP/TP/WP/..) and IA No0.112862/2020-PERMISSION TO
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 16-11-2020 These petitions were called on for hearing today.
CORAM

HON'BLE MR. JUSTICE L. NAGESWARA RAO

HON'BLE MR. JUSTICE HEMANT GUPTA

HON'BLE MR. JUSTICE AJAY RASTOGI
For Petitioner(s) Mr. Kanhaiya Singhal, AOR

Mr. Tanveer Ahmed Mir, Adv.
Mr. Arjun Singh Bhati, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Signature-Net Verified

Rﬁﬂ%%@zPermission to file Special Leave Petition(s) is granted.

Date: 20; 1.
17:28:35|
Reason: Er

Issue notice.

Dasti, in addition, is permitted.
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Tag along with SLP(C) Diary No. 23367/2020.

In the meantime, there shall be stay of directions (i), (ii)
and (iv) given in para 7 of the impugned order dated 20.10.2020

passed by the High Court.

(ASHWANI KUMAR) (ANAND PRAKASH)
ASTT. REGISTRAR-cum-PS BRANCH OFFICER
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